
9th Februay 1921

THE 

�EGISLA TIVE ASSEMBLY .DEBA
r

f ES 

(Official Report) 

FIRST SESSION 

OF THE 

LEGISLATIVE ASSEMBLY, 1921 

SIMLA 

:--r·1·EH!STE'.\'DE:NT, GOVERNMENT CENTl!AL P:rnss 

1921 

Rs. 9-8 or 15s. 9d. 



". 
• CON'l'ENTS 

~!,. 

THUBSDAY, 3BD FlInu.l.lY, 1921 

Opening Speeeh. 
Oatbs. 
Eleetion o£ Deputy Presidont. 
Closing Speech. 

• 
S.l.TVBV.l.Y,6Ta PEDBU.l.BY, 1921 

~07lt~ 
E:ectiot. of D~puty Pre8ident. 

•. , 

Government Butiinela for loth Fohruary, 1921. 

WBDNI8DU", {UB FEIIBCny, H1.U 

~ 
H. E the Vi~T~Y" Speeeh. 

• 

H. R. H. tho Duke ofCounaught'K 81~('ch. 
iopucheR by the P retli~t» of tho l!ounoal of Btate a.nd Legielative 

Assembly . -'-..... 
H. E. the Viceroy', Cloaing BPC~b~ 

• 
TUBED&T,16Tn fEBBUARY, 1921 

QueStiOD8 and .An.wer •. 
Proceaure III regards Question •• 
Legislative Auembly (Depoly PrOlideuL's Slllatl) Bill. 
Indian Toa C .. (Amendment) Bill. ..... 
Betolution ,.e Martial Law Admini.tralion ill the P:.mjab. 

TUt"BlD.I.T, 17m iJlBBUUT, 1921 . 

Oath. 
QUeHtion8 and Annrcrt. 
Preeedence of Re~()lution •. 

.. 
• \ 

Resolution ,.e Military Expenditure of tbe Government of India. 
Relolution re l.iste<j. Poetl in thl' Indil\1I Civil Service. 
&lOlution reThird Cl ... P ... l11gCI'l. 
BCIIOlntion ,., Anny ia India . 

• 
S~ruBnAT,19fa FBD.U~BY, IP21. 

Question. Ind. ADll'wen. 
Theeindil\n 'rft ~ (Amendlneat) Bill. 
The Indian P('n,,1 Code lAmtmdmcllt) Dill. 
The Indian Limitation (Amendment) DiU. 
1\- Indigo Cc. (Amendment) Biil. 
The ll1lport Rnd Ex!,ort of GOOdA (AmendrnentjIllII. 
~t!lIolutIonl t'~ tho WaluiDgton Lllb()ur Conference. 

• LAPtI . 
'\ 

• 

P,l,GlI 
l-~ 

5-6 

7-18 

lOS-HI,~ 

I I ,I 



LEGISLATIVE ASSEMBLY. 
Werlne8day, 9t'4 Fe6I'ual'y,19fJl. 

INAUGURATION OF THE COUNCIL OF STATE AND 
LEGISLATIVE ASSEMBLY. 

HIS ~ C~ T, CY TItE VICEROY and His Royal Higlmes8 the Duke 0·£ 
ConDaught, having arrived in procession with their Staffs and the Presidents 
of the Conncil of Stat~ and the Legislative Assembly, took their seats on 
the dais. ft 

H. E. the Viceroy: Honourable Members of t~~ Council of State and 
Member!! of the Legislative Assembly: 

I have required your attendance here under section 63 of the Government 
of India Act for an important ceremony. 

The new Indian Legislature, which is to be opened to-da.y, is the outcome 
of, the policy-announced by His MajestyJs Government in August, IIH 7. 
That announcement has been described as the most momentous utterance in 
the che'lueredhistory of India.; and I believe that it merits that description. 
But history, as we have learnt to know, is a continuous process. In human 
affairs, as in nature, there are no absolute beginnings.; and, however great the 
changes that may be compressed into a few crowded years, they are to the eye 
of the historian the inevitable consequences Slf other cha.nges, sometimes hut 
little noticed or understood at the time, which have preceded them. Nowhere 
is this clearer than in the recorcl, of British rule in India.. The Act of 1919 
involved a great and memorable depal-ture from the old system of govern-
ment. It closed. one era. and opened another. None the less its most 
innovating provisions had their germ in measures reaching well back into the 
last century, and the purpose and spirit which underlay them are those that 
have throughout guided and inspired the policy of the British in India.. 

There are those who will dispute this interpretation of the character of 
British policy. In theil' eyes the real object of the British Government has 
always been the retention of all genuine power in its own hands, and every 
step ill the liberalisation of the structure of Government has been a conce'-
sion, tardily and gntdgingly yielded, to demands which the Government 
deemed it impolitic 'v holly to refuse. I am contident that history will not 
endorse this charge. The historian of the future will detect in his snrvey of 
the achievementl! of the British in India many an error and shortcoming. But 
he will also recognise that throughout the years of their rule one increasing 
purpose has nUl and he will do justice to the unprecedented charactel' and the 
colossal magnitude of the task which they set themselves. For no such tMk 
was ever attempted hy the Empires of the past. In these Empire", either free 
institutions had never existed or, as in the case of Rome, the growth of Empire 
had pl'O'·ed fat.a.l to such liberties as had previo1181y been enjoyed by the fOllllders 
of the Empire. There were differences, doubtless, in the forms of weal admini-
stration and in th~ personn.l privileges of the members of the various peoples 
and races of the State, but such variations in no wise a.ffected the...a.utecratic 
character of the Central Government. But the destinies of India. and Britain 
beca.me linked together at a. time whe'n in the latter country ~ l. ohrn en t 
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h~ become firmly established, and it bas since been the constant aim of the 
British Gov-ernm.ent to extend to India. the benefits and privileges of her o,vn 
institutions. Were any specific e,vidence needed of the truth of this proposi-
tion, I would a.ppeal to the historic Minute of Lord Macaulay upon the 
quewtion of the medium of instruction ill India. His argument that England 
could not impart the ideas of the Western world otherwise than in her own 

'. language carried with it tremelldous consequences. It was familiarity with the 
literature and thought of English historians and teachers that did more than 
any other single cause to mould the minds of educated' India ill a way that· 
inevitably led to a demaQd for political development that should imitate the 
model held out to her; for as one of om' own poets has said-

'We must be free who speak 
The language Shakeapeare spake,' 

The difficulties which confronted her in such a. task were indeed formidable. 
The vast a.rea of the country, the number and diversity of its population, 
and the ha.bits and ideas engendered by many centuries of despotic rule were 
obstacles that might well have seemed insuperable even to the boldest imagina-
tion. In dealing with them the methods folle,ved by British statesmen have 
been those with which the political development of England herself had made 
them familiar. English self-government was not the fruit of any sudden revolu-
tion .01' catastrophic cha.nge, but has been built up graduall'y, a.nd through' 
clmturies of sustained effort. The evolution of British pohcy in India has 
pu~ ue  a similar course. The British Government has not attempted any 
dazzling and brillia.nt, but inevitably unstable, reconstructions. It has been 
content to advance step by step to adjust its institutions from time to time 
to the degree of progress obtail).ed by the people and to build up the edifice 
of constitutional government on the foundations laid by preceding generations; 
so that of India. under British rule it might be truly said, as has been said of 
England herself; that she has been a. land 'where freedom slowly broadens 
down, from precedent to precedent'. 

The history of constitutiona.l developments in India under British rule 
falls into certain fairly well-defined stages. The first of these may be said to 
have terminated with the Act of 1861. During this period the British Govern- -
ment were engaged in extending and solidifying their dominions, in evolving 
ofdel' out of the chaos that had supervened on the break up of the Moghal 
Empire, and in introducing a numbe.r of great organic reforms, such as the 
improvement of the police and the prisons, the codification of the crimiualla.w, 
and the establishment of a hie1'8orchy of courts of justice, and of a trained civil 
service. The main achievement of administration was in fact the construc-
tion a.nd consolidation of the mechanical framework of the Government. The 
three separate presidencies were brought under a common system; British 
rule was extended over much of the interVening spaces; and the legislative 
and administrative authority of the Governor General in Council was 
asserted over all the Provinces and extended to all the inhabitants; while at 
the same time provision was made for local needs and local knowledge by the 
creatil)n or re-creation of loca.l Conncils. And it is significant that in the Act 
which closed this Chapter the principle of aHsociatingthe people of India with 
the Government of the country was definitely recognised. The Councils set 
up by this Act were still merely legislative committees of the Government, but 
the right'of thepnblic to be heard and the duty of the executive to defend its 
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measures were acknowledged, and Indians were given a share in the work of 
le i8~ion. , .. 

The second sta,ge terminated with the Act of 1802. '.tbe intel' eni~  
period had witnessed ,substantial and many-sided pl'Ogl'es8. Universities had 
beev. established j secondary education had made great "tl'ides j and Municipal 
and District Boards had been created in the. major Provinces. A limited but 
important section of Indian opinion demanded further advance, and the justice 
of this demand was recognised by the British Government in the Act of 1892. 
This Act conferred on the Councils the right of a6king questions and C1f 
discussing the budget j and to this extent admitted that their functions were 
to be more than purely legislative 01' advisory. Rut its most notable innovation 
'VIlaS the adoption of the elective principle. It is tl'Ue that technically all 
the non-official members continued to be no~inate , but inasmuch as tht 
recommendatiotls of. the nominating bodies came to be accepted as a matter of 
course the fact of election to an appreciable proportion of the non-official seats 
was firmly established. The Act of 1861 had recognised the n~  for including 
an Indian element in the LegiRlative Council!!. The Act of 1892 went further. 
It recognised in principle the right of the Indian people to choose its own 
representatives on the Councils. 

The third stage will always be associated with the na ~  of Lord Morley 
and Lord Minto. The experience of the reforms of 1892 had been 011 the 
whole favourable. The association of the leaders of the non-official public 

• in the mana.gemeut of· public affairs had afforded an outlet for natural and 
legitimate aspirations and some degree of education in the art of government. 
But the impulses which had led to the reforms of 1892 continued to operate 
and they were reinforced by external events, such as the Russo-Japanese war . 
. Important classes were learning to realise their own position, to estimate for 
themselves their own capacities and to compare their Claims for equality of 
citizenship with those of the British race. India was in fact developing a 
national self-consciousness. The Morley-Minto Reforms were a c.ourageous 
and sincere effort to adjust the structure of the Government to these changes. 
The Legislative Councils were greatly enlarged, the official majority was 
abandoned in the local Councils; and the principle of election was legally 
admitted. No less significant were the alteratio~  made ir~ the functions of the 
Cowlcils. These were now empowered to discuss the budget at length; to 
propose resolutions on it and to divide upon them j and not only on the bu ~ 
but in all matters of public importance, resolutions might be moved and divisions 

. taken. It was hoped by the authors that 'around this constitution conservative 
sentiment would crystallise, and that, for mauy years no further shifting of the 
balance of power would be necessary .. These anticipations have not been 
fulfilled j and from the vantage point of our later experience we can now see 
that this was {nevitable. The equilibrium tenrrorarily established was of a 
kind that could not for long be mainta.ined. The forces which had led to the 
introduction of these reforms contioned .to gain in intensity alld volume j 
the demand of educated Indians for a larger share in the government of 
their country grew year hy year more insistent; and thiR demand could find 
no adequate satisfaction within the fl'o,mewol'k of the Morley-Minto 
con ~itution. This constitution ga.ve Indians much wider opportunities for the 
~ prefil8ion of their views, and greatly increased their power of in6.uencing 
the policy of Government and its administration of public business. But the 
element of responsibility waseutirely lacking. The ultima.te. tJecisi¥. rested 
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iu a.1l cases with the Government, and the Councils were left with no functions 
'88on that of cl'iticism. The principle of autocl'a.Qy, though much qua.lified, 
wa.s still maintained, altd the attempt to blend it with the· cOlltititutionalism 
,of the West could but postpone for a short period the need for l'cconstruction 
On more radical lines, . . . 

Such then wa.s the position with which my Government were confronted 
iu the years 1916-UH7. The conclusion at which we arl'ived was that British 
p~icy must seek a new point of departure, a fresh orientation. On the lines 
of the Morley-Minto Reforms there could be 110 further advance. That 
pa.rlicula.r, line of development had been carried to the fUlthest limit of which 
.it admitted, and the onl, further change of which the system was susceptible, 
w.)uld have ~ thc legislative.and administrative acts of an irremovable 
executive entirely a.menable to elected Conncils, a.nd would have resulted in a 
disa.stroU8 deadlock.' The Execative would have remained responsible for 
.the government "Of the country but would have lacked the powel' to secure the 
measures necessa.ry for the discharge of that responsibility. The solution 
which finally commended itself to us is embodied in princiIlle in the declaration 
which His Ma.jesty's Government, in full agreement with us, made in 
August HH 7. By that declaration the gradual development of self-governing 
institutions with a view to the progresflive realisation of responsible government 
wa.s declared to be the goal towards which the policy of His Majesty's 
Government wall to be directed. The increasing association of the people of 
India with the work of Government had always been the aim of the British 
Government. In that sense a contiIfilous thread of connection links together 
the Aot of 1861 and the declaration of August 1917. In the last analysis 
the latter is only the most recent and most memorable manifefitation of a 
tendency that ha.s been opera.tive throughout British rule. 'But there are 
changes of degree so great as to be ahanges of kind, and this is One of them. 
For the first time the principle of autocracy which had not been wholly Jis-
c&l'ded in aU earlier reforms was definitely aba.udoned; the conception of the 

. British Government as a benevolent despotism was finally renounced; and in 
its place was substituted that of'a guiding authority whose r61e ·it would be 
to assist the steps of India. along the road tha.t in the fa.loess of time would 
lead to complete 'self-governmellt within the Empire. In the in1!erval required 
for the accomplishment of this ta..'3k, certain powers of supervision, and if need 
be'of intervention, would be retained l and fiubstantialsteps towards redeeming 
the pledges of the Government were tl) be taken at the ea.rliest moment 
possible. 

I shall not attempt to recount in detail the processes by which subsequently 
the new policy wa.s given definite form and cxpressiotr in the Act of lIn 9. 
They are set out in documents all of which have been published, 

In May 1916 I took np first the question of constitutional reform. 
Th'foughout that year a.nd the first half of 1917 I pressed upon HiB Majesty's 
Government the necessity for a declaration of policy outlining the objective of 
British rule in India. and the steps to be t ~ en in the dire('1;ion of that objec-
tive, ~eelin  Aure that such a. decla.ration could only emanate .&tisfactorily 
from the hIghest authority of the Empire. In Auguit 1917 that declaration 

.was ma.de, a.nd in November the Secretary of Sta.i;e, on my invitatiou1 ca.me to 
India to ta.ke up the task of recommending with myself to His Majesty's 
Governm .. 4t t~. steps to be taken in fulfilment of the decla.ration. Witbout 
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that visit, I make bold to say, the Government of India might still be 
exchanging despatches with His MAjesty" Government on this subject. 
No two men could have worked together on such a task with greater harmeny 
and good-will. Differences there may have been, bu~ where lnd when have 
there not heen differences in such a work? ' 

Our proposals and the reasons for them are Fet out in the Report on 
Indian Constitutional Reforms. They have been widely and in some quarters 
severely criticised and in some respects they have been modified hy Parlia-
ment, but the cardinal feature of our scheme, now generally known as the· 
system of dyarchy, is the basis of the Act of HIHl. It will be for future 
generations to pass the final judgment 011 our scheme, and I .shall not 
endeavour to anticipate the verdict. But certain claims I do advance. The 
'ficheme does represent an honest effort to give effect in the fullest and matt 
complete form possible to the declaration of AugUf;t liT17 . Neither here nor 
in England has there been any attempt to whittle down O\' nullify the pledges 
then given. Nor can the charge (If failing to consult I ndian opinion be laid 
itt OUl' d001·S. At every stage we have courted publicity. The proposals in 
the Report on Indian Constitutional Reforms were communicated to the 
public at the earliest moment IJossible ; the criticisms which they elicited were 
transmitted to the Secretary of State in published despatcbes, and every 
oppOl·tunity was given to all parties to lay their views before the Joint 
Committee. And every criticism, every suggestion, every alternative plan was 
fully weighed and explored. We left nothing undone that in our judgment 
might conduce to the successful solution of the great work which l\'e had 
undertaken. According to our lights we have striven to make the gift which 

. we bad to bestow worthy of Britain and worthy of India. And now His 
Majesty the King-Emperor, who has given so many proofs of his concern for 
the: welfare of India, has been pleased fu set the seal on onr labonrs of the 
last four years by deputing His Royal Highness the Duke of CODnaught 
to open on His behalf the Ilew Indian Legislature. His Roya.l Highness ie 
nO stranger to India. Some five years of his life were passed °in this country; 
he has himself been a Member of the Indian Legislative Council; he knows 
the people of India and their problems; and his interest in their well-being 
bas never flagged. We welcome him not only as the representative of His 
Majesty the King-Emperor, but as an oM and proved friend of India. 

And now it ill my privilege and ptea.sUl'e to ask His Royal Highnessto-
inaugurate the new Assemblies of the Council' of State .and Legislative 
Assembly. 

H. R. H. the Duke of Conn&ught: Your Excellency and gentlemen of 
t~e Indian Legislature: 

I am the bearer of a message from His Majesty the King-Emperor. It 
is this: 
Bis Imperial MaJeaty the King-Emperor's Message to the 

Iudian e lal~ture .o, 

Little 'I1lo/'e ttta" a year Aa.t eZap8ed 8ince I gave m!J a8881Jt to Ute Act of 
Pti"liament wAic" 8et ~tp a constitution for Britialt /tulia. 1'''e intel'iJeninfl 
time "a8 6een /telly bccupied in perfecting tlte nece88ary macAin81'!J; and 
yOt~ are now at tAe opening of tAe fi,·,t Smion of tlJ.e Ufli81ature,' wAit'! t!e 
4.ct edGbli,1Jed.On Mi, aUlpicio'll' occa,io1l I desire to '.1( tD y~, antl to 
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tAo 11l0ml;erB of the vario'us PI'ovinciai C01tncils, tIly congratulations and tIly 
earne"t ! oo 1()~ e8 for 8ucceu in youI' labours and tlleil's • . 

For yea/'ll, it ?f,ay bo for generations, patriotic alHt lOYRl India'us kave 
dreamed of Swamj lor Moi,' molkerland. To-day you kavo beflinni1tfl8 of 
Swaraj 'w:itltin my Empire, and 'wiilest 8cope and ample opport1t1tity fOI' progres8 
to tlte liberty which my other Ilomliniotts enjo!. 

o n yOl~, tke fir8t representatives of tke people in Me new C01mcils, tkere relts 
a t'ery ~pecialre8 oIt8 ibility. For on you it lies by tke cO/tduct of yourbltsines8 
and tke jnstice of .'I0ur judgments to convince Me 1()oi'lil of tke wisdollt of t!tis 
great constitldional cllange. But 0)' you it also li~ to l'eULCmber tke man!J. 
lIlillion8 0fyollr fellow-countl'ymen 10/z0 are not yet qualified for a ,kare in 
political lije, to work fOI' tlteil' 1tpliftment and to ('!erisk thei,. intere8t8 a8 
!loltr own. 

I skall wate! yOllr work witlt 1mfailing 8y'/ltpatky, and with a l'e80l,tte 
laitk i'1l !J0UI' determinati01t to do !J0UI' dut!J to India an(} tke Empire. 

As you know, it had been the intention of His Majesty to send the Prince 
of ' "a.l~~, the Heir to the Throne, with His greetings and His authority to· 
open the Chambei.·s of the new Indian Legislature. Events did not permit of 
his coming, and I received His Majesty's commands to perform these 
functionR on His behalf. In me the King selected the 'eldest member of the-
Royal House, and the only eurdving son of Queen Victoria whose love and 
care for India will ever live in its peoples' memory. I have myself a deep 
.affection for India, having served it for years ·and made many friends among 
its Princes and leaders. It is thus with no common pleasure that I am here to 
receive you on ihis memorable occamon. 

T.hroughout the centuries Delhi has witnessed the pomp and ceremony of 
many historic assemhlages. Two at leut of these are remembered by most of 
you. Twenty years ago I took part in that brilliant concourse which 
celebrated the accession of my late brothfl', King Edward the Seventh. Nine 
years later, amid circumstances of 'Unforgettable splendour, King George the 
Fifth and His Queen received in person the homage of the Princes and 
peoples of India, Our ceremony to-day may laok the colour and romance of 
the gatherings I have mentioned, though it does not yield to them in the 
sincerity of its loyalty. But it strikes a new and different note: it marks 
the awakening of a great nation to the power of its nationhood. 

In the annals of the world there is not, so far as I know, an exact parallel 
for the con8titutional change which this function initiates j 1Ihere is certainly 
no parallel for the method of that change, Political freedom has often been 
won by revolution, by tumult, by civil war, at the price of peace and public 
safety. How rarely has it been the free gift of one people to another, in 
response to ·a growing wish for greater liberty, and to growing ~e i ence of 
&fuess for its enjoyment I Such, however, iii the position of India to-day ;, and 
I con ratu1a~ most warmly those of you, old in t.heservice of you~ motherland, 
who havestriven, thl'Ough good report and ill, for the first mstalmeIit of 
that ~  a.od. to prove India worthy of it. Itt:Ust that you, . and· those who 

I 
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take up your 1rl.a.ntles after you, will move faithfully and sMadfastly along 
the road which is opened to-day.· ~ 

When India became a ep~n ' cy of the British Crown, she passed uncier 
a British guardianship, which has laboured with glori01l8 resdIts to protect 
India fro~ the consequences of her own history at home, and from the 
complications of international pressure abroad. Autocratic, however, as was 
the Government than inaugurated, it was based on the principles laid down by 
Her Late Majesty Queen Victoria in that famous Proclamation of ] 858, of 
which the key-note is contained in the following passage: 'In their 
prosperity will be our strength ; in their contentment our security, and in 
their ~ratitu e our best reward.' And though there have been occasions 
on whwh the tranquillity of this great country has. been endangered by 
disturbances a.nd disorders, which have neoessitated the use of military fore, 
spealring on behalf of His Majesty and with the assent of His Government, I 
repudiate, in the most emphatio manner, the idea that the administration of 
India has heen or ever can be based on principles of force or terrorism. All 
Governments are liable to be confl'onted with situations, which can be dealt 
with only by measures outside the ordinary law ; but the employment of such 
measures is subject to clear and definite limitations j a.nd His. Majesty's Govern-
ment have- always insisted a.nd will always insist on the observance of these 
limitations as jealously in the case of India as in that of England herself. 

As His Excellency the Viceroy hail observed, the principl& of autocracy 
hall all been abandoned. Its retention would lla.ve been incompatible 
with tliat contentment which had been declared. by Her Late Majesty 
Queen Victoria to be the aim of British rule, and would have been 
inconsistellt with the legitimate demands and aspirations of the Indian people 
and the stage of political development which they have attained, Hence-
forward, in an ever-increasing deO'ree, India will have to bear her own 
burdens. 'l'hey are not light. The times which have seen the conception 
and birth of the new constitution are full of trouble. The WlJor which ended 
two years ago has done more. than alter the boundaries of llllotions, The 
confusion which it brought in its train will abate in time j but the world 
has not passed uncha.nged through the fire. New aspirations have awakened; 
l,lew problems been created, and old ones invested with a stinging urgency. 
India has escaped the worst ravages of the war and its sequels, and is thus IU 
some respects better Htted than many other countries to confront t~e futur" 
Her material resources are unimpaired; her financiai system is Rouud, and 
her industries are ready for rapid expansion. But she cannot hope to escape 
altogether the consequences of the world-wide struggle. The countries of the 
earth Ine linked together ail never before. A contagious ferment of scepticism 
and unrest is setting e ~ry here in th~ minds of men j and its workings are 
plainly visible in, India. She has other problem.'! peculiarly her own. Inex-
periencc in poliiical methods will be irksome at times. 'l'he elect,orateH will 
havc to be taught their powers and responsibilities. And ifIicultie~, which 
are negligible in smaller and more homogeneous countries, will arise in 
handling questions of religion and raee and custom. 

Gentlemen of the Indian Legislature, such are the labours which await 
you. They ",ill have to he carried on under the eyes of a watching world, 
intef'e~te  but not uneritieltl,-of the sister nations who welcome YOIl into 
their partnership in the British Empire, of that wider Cou~cil of na.tions 
which look to India as the future guide of the unknown forces.?f 4sit. Y QUI' 
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in4ivittual respont:ibility is great. You may perhaps be apprehensive that the 
arena for prneti,'al iSI'ues of immediate moment will be rather the pr(}\'illcial 
CouIlcils than the centl'allegil'latul'e. Yon may feel that the Millisters in 
the Provinces will be ill dosel' toueh with llopular causes and have larger' 
opportunities of public service. But this is true only in a velT limited el1~e. 
It is the clear intention of the Act of HnQ that the policy and decisions 0.£ 
the Government of India should he influenced, to an extent incomp!irably 
g\'eatel' than they have been in the past, by the viewR of the Indian Legislature; 
and the Government will give the fullest possible effect, conRistent witb their 
own responsibilities to Parliament., to this principle of the new conl'titution. 
From now onwardI' 'VOUI' influence will extend to every Rphere of the Central 
tlovel'llment i it will be felt in every part of its admini"trntion. You are 
concerned not with the province, but with all British India., and Iiltatesmanlilhip 
could not ask for a nobler field of exerciRe. Upon the manner in which your 
influence is exelted, upon the wisd, m and foresightdislayed in your delibera-
tiO!)8, upon the spirit in which you approach your great taIilk, will depend the 
progress of India towards the goal of complete "elf-government. 

To enRure, so far as political machinery can ensure, that the legislatllre 
is ftly equipped for those lofty duties, two ChamllerR have been constituted. 
In the Counei1 of State it has been the intention of Parliament to create a 
true Senate, body of 'elder statelilmen) endowed with mature knowledge, 
eXIlerient'"C of the world and the consequent sohriety of judgment. Its fune- .. 
tions will be to exercise a revising but not an over-riding influence, for caution 
and moderation, and to review a~  adjust the acts of the larger Chamber. 
To the AHflllbly it will fall to voice more directly the needs of the people. 
Soldier·· and trader, owners of land and dweller!> ill cities, Hindu and 
Muhonlmadan, Sikh and Christ,iaIl, all cllW'lsell I.l:.nd communities, will have in it 
their share of representation. Each clas!> and each community can bring its 
own contribution, its own special knowledge, to the common deliberations. 
And may I say in plUlsing that help will be expected from the representatives 
of the British non-official community. They have done great service to the 
trade and industry of India.in the past. will they now, with their special 
experience of representative institutions in their own land, lend their powerful 
aid: in building up India'" political life and 11ractice? • • 

In a legislature tlnu; compoRed, it il'l hoth inevitahle and light that "trong 
. differences of opinion and aims should manifelilt themselves. Strugo1e is a 
condition of progress in the political as in the natural wOl'ld. :['Ioliti(>s 

. is ion faet the Pl'OCess of the clash of willN, Rympathies and interests 
Iltriving for adjustment in the Rphel'e of legislation and governmtJnt. But it is 
the great virtue of representative inYtitutions that they tend to replace the 
bliud eneounter of conflicting interests by reasoned dirwussion, com11romise, 
toleration and the mutual respeet for honourable opponentfl. The extent to 
' hi~h . a ?ody of ra - a e '~ "howN ~t! elf capable o! cohtrolliflg passion and 
preJudIce If! the mcaNure of It II capacIty for endurmg SnCCeI:lH. For these 
reflections l111ake no apology. They mUNt already have he en present to your 
minds; but they constitute 'the strongest plea £01' wh.a.t all friends of India 
most desire to see,-a greater unity of pUI'llOse among her val·jouR comh1Uni-
ties. In all your deliberations let there be a consoious striving for unity in 
e.sentia1.s, that unity which has beell Lwking in India in the past, bpt may yet 
beeome, if ste&.dfastly nurtured, her greatest Iiltrength. 
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Gentlemen of the Indian Legislature, hitherto I ha ~ spoken of your 
duties. Let me close with a word on' yonr privileges. On you, who have 
been elected the first members of the two Chambers, a signal honour bas 
fallen. Your names will go down to history as those whom -India chose to 
lead the Vall of her march towards constitutional liberty. I pray that success 
will attend yOll, and that the result of your labours will be worthy of the 
t111st that India has reposed in you. 

Your Excellency, you are approaching the end of your Viceroyalty. In 
almost every country of the world, the years just passed have been critical 
and anxions, in India no less, and I know well the vast and well-nigh over· 
whelming anxieties which you have been mlled upon to fahe. 

I know well the high senBa of duty which has always· prompted you, th, 
single purpose which has posF;esl!ed you, the -never-failing conrage which has 
sustained you. 

From the first moment you held one special object in view. You 
determined, God willing, to lead Inqia to a definite J'ltage in her constitutional 
advancement. 'l'hrough all distractions and difficulties you held to that 
determination, and to-day, when your thoughts are tuming to the home-land 
arid to the hour when your man.tle WIll pass to other shoulders, when 
you think regretfully, as all men mU!,t in such an hour, of all the things-
Y1lU would have wished to do had fortune been more kind, still as you look 
round this .A:sRembly, Your Excellency must (mrely feel 'For this I have 
striven and in this I have won. ' 

I wiRh to offer my warm congratulations to you on the translation to-day 
into life and . reality of that ,far-seeing scheme of political progress of which 
you and the Secretary 'of State were the authors. It must be no small pride 
to a !>1tatesman who had been directing the destinies of India during these 
difficult years, that he sces, while still in office, the foundations securely lu.id 
of that edifice which he helped to plan with infinite care, 'in face of much 
misunderstanding, and yet with the full a8!mralWle of a n~tion'8 future 
gratitude. I truRt that Y OUl' Excellency'll succel!sor and the devoted public 
serVallts who·will be his agents and advif;ers, will find in the new Indian 

. Legislature an alleviation of labour, a faithful mirror of IncUa't; needs and 
wishes, and a trusty link between themselves and the val't millions under 
their eare. . • 

And now I declare duly open the Council of State and the-Legislative 
Assembly (!onstituted under the Government of India Act, lIng, 

Gentlemen, I·' have· finished 1'ny part ill to-day's official proceedings. 
May I daim your patience and forbearance while I say a few words of a. 
personal nature? 

Since I landed I have felt around me bitterness and estrang'ement 
between those who have been and should be friends, The shadow of A rit~ar 
haR lengthened over the fair faee of India. I know how deep- is the 
concern felt by His Majest.y the King-Emperor at the terrible chapter of 
event" in the Punjal). Noone can deplore those e"ents more intensely than 
I dIJ myself. 

I liM'C reached a time of life when I most deHire to heal wound .. and to 
re-unite those who have been disunited. In ",hat must be, I fear, my last visit 

. t9 the India I love so well, here in the new Capital, inapgurattng a new 
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constitution, 1 am moved to make y~u a personal ap\>eal, put in the simple 
wQrds that come from my heart, not to be ooldly and CrItically interpreted. 

My expel1eMe tells me that misunderstandings usually mean mistakes on 
either side. As an old friend of India, I appeal to you all-British and 
Indians-to bury along with the dead .past the mistakes and misunderstand-
ings of the past, to forgive where you have to forgive, and to join hands and 
to work together to realise the hopes that arise from to-day. 

The Honourable Mr. Muddiman: May it please Your Royal Highness: 
We, His Majesty the King-Emperor's most dutiful and loyal subjects, the 
Members of the Council of State, beg leave to request that Your Royal 
Highness may be pleased to offer our humble thanks to His Imperial Majesty 
for the gmcious message which has been conveyed to our Council.· "r e beg 
further to express our profound gratitude for Your Royal Highness' presence 
on this most auspicious occasion. -

The Honourable Mr. Whyte: May it please Your Royal Highness: We, 
His Majesty the King-Emperol"s most dutiful and loyal subjects, the 
Members of the Legislative AssemblJ'", beg leave to request that Your 
Royal Highness may be pleased to offer our humble thanks to His Majesty 
the King-Emperor for the gracious message which has bet:n conveyed to the 
Legislative Asllembly by, Your Royal Highness. W t: offer our profound 
gratitude for Your presence on this most auspicious uccasion, and our warm 
appreciation of the tel'ms in which Your Royal Highness has been pleased to 
address the Indian Legislature. 

H. E. the Viceroy : Before declaring these proceedings closed, I should 
like to add one or two. words to the speech which I made at the operiiug 
to-day: No one can have listened unmoved to the lel'sona.l appeal which 
has been made to all of us in the closing words 0 His Royal Highness' 
speech. I Cannot we all bury along with the dead past the mistakes and 
misunderstandings of the past, f0r.~i e where we have to forgive and join 
ha.nds and work together? ' I use His Royal Highness} words, "1 can use no 
better. 

I now declare the proceedings closed. 
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